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Samrudhi Sugar Limited 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

Central Pollution Control Board & Ors 

3. 

1 

APPEAL NO 27 OF 2024 

Appellant COVER Respondents 

Affidavit on behalf of the Maharashtra Pollution Control Board 

I, Somnath M. Kurmude, Aged 55 years, occupation - Service, the Sub Regional Officer, 

Jalna, Maharashtra Pollution Control Board, having my office at Sub Regional Office, Plot No. 
P-3/1& P-3/2, Additional MIDC Phase-ll, Near Hotel Adarsh palace, Jalna, Tal. Dist. Jalna do 

hereby state on solemn affirmation as under: 

I say and submit that, I have read and perused the copy of the Appeal filed by the 

Applicants before this Hon'ble National Green Tribunal. I am filing this Affidavit in Reply on 
behalf of the Respondent no 2 only, to place on record the true and correct facts pertaining to 

the present matter. 

Adv.Vjay B.lngle 
Area: Jalna 

Throughout Jalra Dist 
Reg.No4860 

RNMEN 

I say and submit that, the Respondent Maharashtra pollution Board has granted consent to 

Operate for sugar Unit having cane crushing capacity 2500 TCD under Red Category 
to M/s.Samrudhi Sugar Limited, Gut No 122, 123 and 173,Devi-Dahegoan, Tal. -

Ghansavangi, Dist.-Jalna., vide letter dated 09.01.2024 which is valid up to 31 July 
2024. A copy of said consent t0 operate dated 09.01.2024 is enclosed and marked as 

an Annexure"A" 

| say and submit that, CPCB had issued the closure direction to the M/s, Samrudhi 

Sugar Limited on 22 March 2016. for not providing Online Continuous Emission 

Monitoring System to the Air Pollution Control System and Effluent Treatment plant. A 
copy of said closure direction dated 22.3.2016 is enclosed and marked as an Annexure 

B" 

I say and submit that, in view of above non-compliance & Closure direction issued by 
CPCB, the Respondent Maharashtra Pollution Board has refused consent vide letter 

UAN NO. MPCB-CONSENT-0000079095 & UAN No. MPCB-CONSENT-0000034486 
dated 15-06-2022. A copy of said refusal of consent letter dated 15.6.2022 is enclosed 
and marked as an Annexure "C". 

I say and submit that, further CPCB had revoked the closure direction vide letter No 

CP- 11/99/2022-IPC-l|-HO-CPCB-HO dated 7 September 2022 with certain terms 
and conditions. A copy of said letter dated 7.9.2022 is enclosed and marked as an 
Annexure D. 
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I say and submit that, the Respondent Mlaharashtra Pollution Board has renewed the 
Consent to operate to M/s Samrudhi Sugar Limited, Gut No 122, 123 and 173, Devi 
Dahegaon, Tal Ghansavangi, Dist- Jalna vide letter dated 13-12-2022 which was valid 

up to 31-07- 2023. A copy of said renewal of consent dated 13.12.2022 is enclosed and 
marked asan Annexure E. 

I say and submit that, again CPCB had issued the show cause notice to the said 

industry vide dated 14 February 2023, as to why environmental compensation of Rs 
1,27,20,000/- ( Rupees one crore seventy seven lakh twenty thousand only) should 
not be imp0sed for 424 days. of violation based on available records i.e. for running their 
manufacturing operation during the crushing season 2017-2018,2018-2019 & 2019 
2020 without installation & connectivity, of 0CEMS device to CPCB server and failed 
to comply CPCBs clbsure dírections dated 22.03.2016. A copy of said direction dated 
14.2.2023 is enclosed and marked as an Annexure "F 

TVAQHRA 

2 

bybnss 

I say and submit that, the industry was in operation in the cane crushing season 2017 
2018, 2018-2019, 2019-2020 and the Maharashtra pollution control has refused the 
renewal of consent to operate application vide UAN No. MPCB-CONSENT 
0000034486 dated 09.10.2017 & UAN No. MPCB-CONSENT-0000079095 dated 

18.11.2019. The detailed statement marked as an Annexure "G" 

vd 

I say and submit that, said industry has replied to that SCN on 24 March 2023, stating 
that the industry has placed PO on 10-10-2018 for providing OCEMS which was 
installed on 12-02-2020. A copy of said reply of the Industry dated 24.3.2023 is 
enclosed and marked as Annexure "H". 

Solemnly affirmed as on 

I say and submit that, MPCB has visited at the said industry on 22-11-2023 at that time 
it was observed that unit was in operation and industry has installed OCEMS to the Air 
Pollution Control System (APCs) and Efluent Treatment Plant (ETP) and was 
connected to MPCB and CPCB server. A copy of visit report dated 22.11.2023 is 
enclosed and marked as an Annexure "". 

June, 2024. 

For and on behalf of 

Maharashtra Pollution Control Board 

(S.M.Kurmude) 
Sub Regional Officer Jalna. 

Sub-Reglonal Officer 
Maharashtra Pollutlon Control Boar: 

JALNA. 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and 4th
floor, Opp. Cine Planet
Cinema, Near Sion Circle, Sion
(E), Mumbai-400022

No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000185701/CR/2401001223 Date: 09/01/2024

To,
M/s.Samrudhi Sugar Limited,
Gut No 122, 123 and 173,Devi-Dahegoan,
Tal. - Ghansavangi, Dist.-Jalna. Your Service is Our Duty

Sub: Renewal of Consent to Operate for Sugar Unit having Cane Crushing
Capacity 2500 TCD Under RED Category

Ref: 1. Existing consent to operate issued by Board vide
no.Format1.0/CC/UAN
No.MPCBCONSENT-0000148632/CR/2212000908, dated
13/12/2022.

2. Minutes of CAC meeting held on 05.12.2023.

Your application No.MPCB-CONSENT-0000185701 Dated 30.10.2023
For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:
1. The Consent to Renewal is granted upto: 31.07.2024
2. The  capital  investment  of  the  industry  is  Rs.195.8220  Crs.  (As  per  C.A

Certificate submitted by industry).
3. Consent is valid for the manufacture of:

Sr No Product Maximum Quantity UOM
1 Sugar 8287 MT/M
2 Bagasse 22500 MT/M
3 Pressmud 3000 MT/M
4 Molasses 3000 MT/M
5 Electric Power 14 MW

3. Note: Total Sugar Cane Crushing capacity shall not exceed 2500 TCD.
4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Sr No Description Permitted
in CMD Standards to Disposal

1. Trade effluent 280 As per Schedule -I On land for gardening
2. Domestic effluent 60 As per Schedule - I On land for gardening
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5. Conditions under the Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 Boiler 60-TPH 1 As per Schedule -II
2 DG Set 320 KVA 1 As per Schedule -II

 (As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

Sr
No

Type of
Waste Quantity UoM Treatment Disposal

1 ETP Sludge 250 Kg/Day Composting Used as Manure

2 Boiler Ash 7 MT/Day
Sale to Authorized
Brick Manufacturer /
Use in Manure

Sale to Authorized
Brick Manufacturer /
Use in Manure

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2008 for
treatment and disposal of hazardous waste:

Sr
No

Type of
Waste

HW
Category.

Quantity &
UoM Treatment Disposal

1
5.1 Used
or spent
oil

5.1 800 Kg/M
Sale to MPCB
authorized re-
processor / recycler
/ CHWTSDF

Sale to MPCB
authorized re-
processor / recycler
/ CHWTSDF

The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.
a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Industry shall  connect  online CMS data as per  CPCB guidelines to CPCB & MPCB
Servers.

11. Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP system as preventive measures.

12. This consent is issued pursuant to the decision of the consent appraisal meeting held
on 05.12.2023.

13. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

14. This consent shall be consider cancelled if industry violates the various environmental
laws, rules and regulations.

15. Industry  shall  comply  with  the  EIA  notification,  dtd.  14.09.2006  and  Amendments
thereto  and  consent  shall  treat  as  cancelled  if  industry  violates  the  same.
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16. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

17. Industry shall submit Bank Guarantee of Rs. 25 Lacs towards compliance of consent
conditions,  operation  &  maintenance  of  pollution  control  systems and  to  achieve
consented prescribed standards.

18. The treated sewage shall be recycled for secondary purposes to the maximum extent
and remaining shall be discharged on land for gardening within premise. In no case,
sewage shall find its way for gardening / outside factory premises.

19. Industry shall send sewage / overflow of septic tank and soak pit into the aeration tank
of ETP for further treatment & disposal.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 391644.00 MPCB-DR-22324 30/10/2023 RTGS
2 488214.00 MPCB-DR-22859 30/11/2023 RTGS

-
 Copy to:

 

1. Regional Officer, MPCB, Aurangabad and Sub-Regional Officer, MPCB, Jalna
- They are directed to ensure the compliance of the consent conditions.

-
They  are  directed  to  forfeit  the  bank  guarantee  of  Rs.1  lakh  towards  JVS
exceedance, non-compliance of consent conditions & obtain top up BG of Rs. 25
lakh from the industry towards O & M of pollution control system and compliance of
consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As  per  your  application,  you  have  Provided  Effluent  Treatment  Plant
(ETP)  of  designed  capacity  of  250.00  CMD  consisting  of  Primary,
Secondary and Tertiary treatment System. for the treatment of 350.00
CMD industrial effluent.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent  so as  to  achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

  

Sr. No. Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 5.5-9.0
(2) Oil & Grease 10
(3) BOD (3 days 27oC ) 100
(4) Sulphate 1000
(5) Suspended Solids 100
(6) COD 250
(7) Chloride 600
(8) Total Dissolved Solids 2100

D] The treated effluent 350.00 CMD shall be disposed on land for irrigation
on 20.23 hectares of own land /as per the bilateral agreement with
farmers.  In  no  any  case  treated/untreated  effluent  shall  find  its  way
outside  the  factory  premises  directly  or  indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS)  and  shall  transmit  Online  Continuous  Emission  Monitoring
System (OCEMS) data to Board’s server directly through the data logger
without any intermediate server.

F] Trade  effluent  of  0.00  CMD  generated  from  Co-gen  shall  be  100%
recycle  in  process.

G] CREP conditions for Sugar Factory

 

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days’ storage capacity tank shall be provided for treated effluent to take

care during no demand for irrigation.
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H] Industry  to  make  necessary  arrangement  to  cover  the  effluent
collection  system  and  to  avoid  the  ingress  of  Bagasse  and  other
material.

I] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J] The  unit  shall  optimize  water  use  in  industrial  process  &  maintain
records.

2) A] As per your application, you have provided septic tank and soak pit for
the treatment of 60 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage
so as to achieve the following standards/ prescribed under EP Act 1986
and rules made under time to time, whichever is stringent.

 
1 Suspended Solids Not to exceed 100 mg/l
2 BOD 3 days (27°C) Not to exceed 100 mg/l

C] The  treated  sewage  shall  be  100%  reused/recycled  for  gardening
purpose  within  premise.  In  no  any  case,  sewage  shall  find  its  way
outside  Company’s  premises.

3) The industry shall have bilateral agreement with the farmers on whose land the
treated  effluent  is  used  for  irrigation  purposes  and  a  copy  of  the  agreements  with
validity shall be submitted to the Regional/Sub- Regional Office of the Board.

4) The  industry  shall  create  Environmental  Cell  by  appointing  an  Environmental
Engineer,  Chemist  and Agriculture expert  for  looking after  day to day activities
related  to  Environment  and  irrigation  field  where  treated  effluent  is  used  for
irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:
(i) The molasses shall be properly collected and stored in steel tanks which shall be leak

proof. At no stage of handling of molasses, there shall be leakage or spillage.
(ii) The capacity of tanks for storage of molasses shall be such that it will take care of

bumper production of sugar, non-lifting of molasses etc.
(iii) All the area on which molasses are stored and handled should be provided with drain

for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction  of  molasses  and  its  disposal  shall  not  be  done  without  specific
permission in writing from the authorized officer of the Board. Intimation of intention
to destroy or dispose of the molasses shall be given to the Board at least 15 (fifteen)
days in advance by registered post under intimation to the Sub-Regional officer and
Regional officer of the Board under whose jurisdiction the factory is situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes
shall be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained  in  the  “Bombay  Molasses  Rules,  1955?  and  “Maharashtra  Molasses
Storage and Supply Regulation, 1965?.
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6) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance / CREP guidelines if applicable.

7) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)

1. Industrial Cooling, spraying in mine pits or boiler
feed 500.00

2. Domestic purpose 75.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 285.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5. Grandening 0
10) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the

conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system  and  erected  following  stack(s)  and  observe  the  following  fuel
pattern-
Stack
No.

Stack
Attached To

APC
System

Height
in Mtrs.

Type of
Fuel

Quantity &
UoM S% SO2

S-1 Boiler- 60
TPH

Wet
Scrubber 65 Bagasse 90.27 Kg/Hr 0.20 2600.00

S-2 DG Set -320
KVA

Acoustic
Enclosure 5 HSD 30 Ltr/Hr 1.00 14.40

 (As per previous consent of existing unit)
2) The Applicant shall  provide Specific Air  Pollution control  equipments as per

the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The  Applicant  shall  provide  ESP/  Bag  filter/  Wet  scrubber  to  the  Bagasse  fired  boiler
and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines.

2 The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 150 mg/Nm3
3 The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The  Applicant  shall  obtain  necessary  prior  permission  for  providing
additional  control  equipment  with  necessary  specifications  and  operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its  rights to vary all  or  any of  the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent(C2E/
C2O/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

1 Consent to
Operate

Rs. 25
Lacs 15 days

Towards
Compliance of
consent
conditions and
Operation &
maintenance of
pollution
control system
& to achieve
consented
prescribed
standards

31.07.2024 31.01.2025

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period Purpose of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture

1 Consent to
Operate

Rs. 25
Lacs 15 days

Towards
Compliance of

consent
conditions and
Operation &

maintenance of
pollution control

system & to
achieve

consented
prescribed
standards

Rs. 1 Lacs Towards JVS
Exceedance
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SCHEDULE-IV

 General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and

samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

2 The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

4 The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environmental  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

7 An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

8 The  industry  shall  constitute  an  Environmental  cell  with  qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

10 The applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

12 If  the MIDC pipeline is  broken/  overflowing chamber,  in  such cases industry  shall  not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.
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13 Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.

14 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain  in  the  H&OW(M&TM)  Rules  2016,  which  can  be  recycled/processed/  reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which  can  be  used  for  land  filling  and  cannot  be  recycled/  reprocessed  etc.  should  go  for
that purpose, in order to reduce load on incineration and landfill site/environment.

15 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental  Protection  Act,1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website(www.mpcb.gov.in).

16 Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

17 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

18. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

19 The industry should not cause any nuisance in surrounding area.
20 The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

21 The applicant shall maintain good housekeeping.
22 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.
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23 The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipment provided for without previous written permission of the Board. The industry
will not carry out any activity, for which this consent has not been granted/without
prior consent of the Board.

24 The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

25 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

No. BO/MPCB/CAC/Refusal/UAN
No.0000079095/CR/2206000686

Date: 15/06/2022

To,
Samrudhi Sugar Limited, 
Gut No 122, 123 and 173, Devi Dahegoan,
Tal. - Ghansavangi, Dist. - Jalna. Your Service is Our Duty

Sub: Refusal  of  Consent  to  Operate  under  Section  27  of  the  Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: 1. Your application for grant of Consent to Operate (Renewal) (UAN No.
MPCB-CONSENT-0000079095 & 0000034486)

2. Show cause Notice issued on 05.05.2020.
3. Minutes of CAC meeting held on 04.05.2020 & Minutes of 2nd CAC

meeting (Booklet No. 6) held on 20.05.2022.

     WHEREAS,  this  office  is  in  receipt  of  your  application  for  grant  of  Consent  to  operate
(renewal) under section 26 of the Water (Prevention of Control of Pollution) Act, 1974 &
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

     AND WHEREAS, Board office has issued show cause notice vide reference (2) above for
JVS are exceeding the consented norms and CPCB has already issued closure direction to the
unit. And also unit has not submitted BG as per earlier consent condition. You have failed to
submit desired information and not obtained revocation from CPCB despite of the sufficient
and reasonable opportunity given for the submission of the same. In the absence of the
desired information, the Board is unable to take decision about grant of consent

     In view of above, your application for grant of Consent to Operate is hereby refused
under Section 27 of the Water (Prevention & Control of Pollution) Act, 1974 and Section 21
(4) of the Air (Prevention & Control of Pollution) Act, 1981 for the above non-compliances. If
you are aggrieved by this order, you may prefer an appeal as per provision in the Water
(P&CP) Act 1974 & the Air (P&CP) Act 1981 within 30 day’s time from the date of receipt of
this letter.
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 Copy to:

 

1. Copy to - Joint Director (APC)/ Law Officer, M.P.C. Board, Mumbai
2. Copy  for  necessary  action  top:-  1.  Regional  Officer,  Aurangabad  /  Sub  Reginal

Officer, Jalna - for information and necessary action. - They are directed to ensure
compliance of above refusal order.

3. CAC-CC desk - for record & website updation.
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CP-11/99/2 022-IPC-||-H0-CPCB-HO 
To, 

M/s Samrudhi Sugars Ltd 
G. NO-122,123 and 173, 
Devi Dahegaon, Tal. -
Ghansawangi Dist -Jalna, 
Maharashtra - 431209 

CENTRAL POLLUTION CONTROL BOARD 

BY REGISTERED AD 
MINISTRY OF ENVIRONMENT FOREST & CUMATE CHANGE GOVT. OF INOIA 

September 07, 2022 

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding 
installation of on-line effluent monitoring system-Revoked thereof. 

WHEREAS, Sugar industries are identified as one of the 17 categories of highly 
polluting industries which have been discharging cnvironmental pollutants 
directly or indirectly into the ambient air and water, having potential threat 
to cause adverse effect on the water and air quality; and 

WHEREAS, for strengthening the monitoring and compliance through self 
regulatory mechanism, a direction under section 18 (1) (b) of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 was issued on February 05, 2014 to all the 
State Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs) 
for installation of online emission monitoring system w.r.t. Particulate Matter 

parameter & online effluent monitoring system w.r.t. pH, 800, cOD, TSS, Flow 
parameters in 17 categories of industries including Sugar: and 

"yfa yq' yai 

WHEREAS, considering the requests/ representations received from 
industries/ industrial associations/ SPCBs / PCCs, an extension of time up to 
June 30, 2015 for installation of online monitoring systems was granted vide 
direction dated March 02, 2015 under section 18 (1) (b) of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981; and 

WHEREA S, in follow up to the directions issued to the SPCBs/PCCs, CPCB had 
issued show cause notices under section 5 of the Environment (Protection) 

Act, 1986 dated 24.07.2015 to 602 Sugar industries, including M/s Samrudhi 
Sugars Ltd, G. NO-122,123 and 173, Devi Dahegaon, Tal.-Ghansawangi Dist -Jalna, 
Maharashtra 431209, hereinafter referred to as th¹ Unit', as to why the Unit 

should not be closed down if the Unit has not complied fully with the direction 
issued W.r.t. installation of online emission & effluent monitoring system by 
June 30, 2015. It was further directed to submit documentary evidence 
regarding status of installation and connectivity of online emission & effluent 
monitoring system in the format given in Annexure; and 

K, fRe-10032 
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

THT/Tel :43102030, 22305792, qqHI^ZWebsite : www.cpcb.nic.in 
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3 shall be ensured that the installed 0CEMS devsces are tunctionin8 
properly & continuously and data from that device Jre un1ntertuptedly 
transterred to CPCB Any falure an hs regard shall be recufied J! the 
carliest. 

4. The Unit shJll ensurç period1c colibration of the analyers as per 
3dn0sTo oper ating Ptoccdure/ recommendatons of the supplrer Jnd 
submit the colbrotion tcsults 

S hc Unt shall Intmate the dote of rumpion 97 1.liuTC06 
operation to CPCB 

In case of compliance of the bove condtion: dutng permted thrce 

months fron the date of rcsuption of opre ation. 
dircction shall bc decmrd tu be contun,ong pated con tlitgn: 

in c3sc of detault in complhance of the hoee )ndotuon, 6,6CB #l be 
constrained to intile furtlhes sctio) tns the Unt inchuding wthdrowal of 

the revocation directon, 
Environment (Protection) Act. 

prov i9n, of the 

fyrh! 

(TANMAY KUMAR) 
CHAIRMAN 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and 4th
floor, Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E),
Mumbai-400022

No:- Format1.0/CC/UAN No.MPCB-
CONSENT-0000148632/CR/2212000908 Date: 13/12/2022

To,
M/s.Samrudhi Sugar Limited,Gut No 122, 123 and
173,Devi Dahegoan, Tal- Ghansavangi, Dist-Jalna.

Your Service is Our Duty

Sub: Renewal of Consent to Operate for Sugar Unit Under RED Category.

Ref: 1. Application submitted SRO-Jalna
2. Minutes of 22nd CC meeting dtd-26.11.2022.

Your application No.MPCB-CONSENT-0000148632 Dated 09.12.2022
For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:
1. The Consent to Renewal is granted upto: 31.07.2023
2. The  capital  investment  of  the  industry  is  Rs.148.7808  Crs.  (As  per  C.A

Certificate submitted by industry).
3. Consent is valid for the manufacture of:

Sr No Product Maximum Quantity UOM
1 Sugar 8287 MT/M
2 Bagasse 22500 MT/M
3 Pressmud 3000 MT/M
4 Molasses 3000 MT/M
5 Electric Power 14 MW

3. (The Cane Crushing Capacity of Sugar Industry shall not exceed 2500 TCD)
4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Sr No Description Permitted
in CMD Standards to Disposal

1. Trade effluent 280 As per Schedule -I On land for gardening
2. Domestic effluent 60 As per Schedule - I
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5. Conditions under the Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 Boiler 60-TPH 1 As per Schedule -II
2 DG Set 320 KVA 1 As per Schedule -II

 (As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 ETP Sludge 250 Kg/Day drying Used as Manure
2 Boiler Ash 7 MT/Day Collection Sale to Brick Manufacturer

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2008 for
treatment and disposal of hazardous waste:

Sr
No

Type of
Waste HW Category. Quantity &

UoM Treatment Disposal

1 5.1 Used or
spent oil 5.1 800 Kg/M Collection Re-use in the

Boiler
The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.
a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Industry shall  connect  online CMS data as per  CPCB guidelines to CPCB & MPCB
Servers.

11. This consent is issued with restart order against issued Closure direction issued by
MPCB dtd-30.01.2020 & Regional Officer Aurangabad to issue restart order.

12. Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP system as preventive measures.

13. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.
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14. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.
This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 125000.00 MPCB-DR-14469 21/09/2022 NEFT
2 509562.00 MPCB-DR-15854 08/12/2022 RTGS
3 125000.00 MPCB-DR-15859 08/12/2022 NEFT

 Copy to:

 

1. Regional Officer, MPCB, Aurangabad and Sub-Regional Officer, MPCB, Jalna
- They are directed to ensure the compliance of the consent conditions.

- They  are  directed  to  extend  the  B.G.  of  Rs.10.0  Lakhs  &  5.0  Lakhs  towards
compliance of consent condition & online OCEMS.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As  per  your  application,  you  have  Provided  Effluent  Treatment  Plant
(ETP)  of  designed  capacity  of  250.00  CMD  consisting  of  Primary,
Secondary and Tertiary treatment System. for the treatment of 350.00
CMD industrial effluent.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent  so as  to  achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

  

Sr. No. Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 5.5-9.0
(2) Oil & Grease 10
(3) BOD (3 days 27oC ) 100
(4) Sulphate 1000
(5) Suspended Solids 100
(6) COD 250
(7) Chloride 600
(8) Total Dissolved Solids 2100

D] The treated effluent 280.00 CMD shall be disposed on land for irrigation
on 20.23 hectares of own land /as per the bilateral agreement with
farmers.  In  no  any  case  treated/untreated  effluent  shall  find  its  way
outside  the  factory  premises  directly  or  indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS)  and  shall  transmit  Online  Continuous  Emission  Monitoring
System (OCEMS) data to Board’s server directly through the data logger
without any intermediate server.

F] Trade  effluent  of  0.00  CMD  generated  from  Co-gen  shall  be  100%
recycle  in  process.

G] CREP conditions for Sugar Factory

 

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days’ storage capacity tank shall be provided for treated effluent to take

care during no demand for irrigation.
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H] Industry to make necessary arrangement to cover the effluent collection
system and to avoid the ingress of Bagasse and other material.

I] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J] The unit shall optimize water use in industrial process & maintain records.
2) A] As per your application, you have provided septic tank and soak pit for

the treatment of 60 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent.

 
1 Suspended Solids Not to exceed 100 mg/l
2 BOD 3 days (27°C) Not to exceed 100 mg/l

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within  premise.  In  no  any  case,  sewage  shall  find  its  way  outside
Company’s  premises.

3) The industry  shall  have bilateral  agreement  with  the farmers  on whose land the
treated  effluent  is  used  for  irrigation  purposes  and  a  copy  of  the  agreements  with
validity  shall  be  submitted  to  the  Regional/Sub-  Regional  Office  of  the  Board.

4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist  and  Agriculture  expert  for  looking  after  day  to  day  activities  related  to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:
(i) The molasses shall be properly collected and stored in steel tanks which shall be leak

proof. At no stage of handling of molasses, there shall be leakage or spillage.
(ii) The capacity of tanks for storage of molasses shall be such that it will take care of

bumper production of sugar, non-lifting of molasses etc.
(iii) All the area on which molasses are stored and handled should be provided with drain

for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose  of  the  molasses  shall  be  given  to  the  Board  at  least  15  (fifteen)  days  in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 1955? and “Maharashtra Molasses Storage
and Supply Regulation, 1965?.

6) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance / CREP guidelines if applicable.
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7) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)

1. Industrial Cooling, spraying in mine pits or boiler
feed 500.00

2. Domestic purpose 75.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 285.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5. Grandening 0
10) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the

conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system  and  erected  following  stack(s)  and  observe  the  following  fuel
pattern-
Stack
No.

Stack
Attached To

APC
System

Height
in Mtrs.

Type of
Fuel

Quantity &
UoM S% SO2

S-1 Boiler- 60
TPH

Wet
Scrubber 65 Bagasse 90.27 Kg/Hr 0.20 2600.00

S-2 DG Set -320
KVA

Acoustic
Enclosure 5 HSD 30 Ltr/Hr 1.00 14.40

 (As per previous consent of existing unit)
2) The Applicant shall  provide Specific Air  Pollution control  equipments as per

the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The  Applicant  shall  provide  ESP/  Bag  filter/  Wet  scrubber  to  the  Bagasse  fired  boiler
and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines.

2 The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 150 mg/Nm3
3 The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The  Applicant  shall  obtain  necessary  prior  permission  for  providing
additional  control  equipment  with  necessary  specifications  and  operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its  rights to vary all  or  any of  the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed
Submission

Period
Purpose

of BG
Compliance

Period
Validity

Date

1 Renewal of
Consent 10 Lakhs Extend the

existing

Towards
compliance
of consent
condition

31.07.2023 31.12.2023

2 Renewal of
Consent

5.0
Lakhs

extend the
Existing

Towards
installation
of online
OCEMS

31.07.2023 31.12.2023

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA
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SCHEDULE-IV

 General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and

samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

2 The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

4 The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environmental  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

7 An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

8 The  industry  shall  constitute  an  Environmental  cell  with  qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

10 The applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

12 If  the MIDC pipeline is  broken/  overflowing chamber,  in  such cases industry  shall  not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.
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13 Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.

14 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain  in  the  H&OW(M&TM)  Rules  2016,  which  can  be  recycled/processed/  reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which  can  be  used  for  land  filling  and  cannot  be  recycled/  reprocessed  etc.  should  go  for
that purpose, in order to reduce load on incineration and landfill site/environment.

15 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental  Protection  Act,1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website(www.mpcb.gov.in).

16 Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

17 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

18. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

19 The industry should not cause any nuisance in surrounding area.
20 The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

21 The applicant shall maintain good housekeeping.
22 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.
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23 The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipment provided for without previous written permission of the Board. The industry
will not carry out any activity, for which this consent has not been granted/without
prior consent of the Board.

24 The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

25 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

This certificate is digitally & electronically signed.
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CP-11/99/2 022-1PC-l|-HO-CPCB-HO ? U 
To. 

M/s Samrudhi Sugars Ltd, 
G. NO-122,123 and 173, 
Devi Dahegaon, Tal. -
Ghansawangi Dist -Jalna, 
Maharashtra - 431209 

CENTRAL POLLU TI:0i. FROL L0ARD 

BY REGISTERED AD 

February 02, 2023 

Sub: Directions under Section 5 of the Environment (Prote ction) Act, 1985 

WHEREAS, Sugar industries are identified as one of the 17 categories af highly 
polluting industries which have been discharging environmn ental pollutants 
directiy or indirectly into the ambient air and water, having potential threat 
to cause adverse effect on the water and air quality; and 

WHEREAS, for strengthening the monitoring and compliance through self 
regulatory mechanism, a direction under section 18 (1) (b) of the Water 

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Poliution) Act, 1981 was issued on February 05, 2014 to all the 

State Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs) 
for installation of online emission monitoring system w.r.t. Particulate Matter 
parameter & online effluent monitoring system w.r.t. pH, BOD, COD, TSS, Flow 
parameters in 17 categories of industries including Sugar: and 

WHEREAS, Considering the requests/ representations received from industries/ 
industrial associations/ SPCBs/ PCCs, an extension of time up to June 30. 2015 
for installation of online monitoring systems was granted vide direction dated 
March 02, 2015 under sectiion 18 (1) (b) of the Water (Prevention &Control 
of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act. 
1981; and 

WHEREAS, in follow up to the directions issued to the SPCBs/PCCs, CPC8 had 
issued sho cause notices under section 5 of the Environment (Protection) 
Act, 1986 dated 24.07.2015 to 602 Sugar industries, including M/ Samrudhi 

Sugars Ltd, G. NO-1 22,123 and 173, Devi Dahegaon, T al.-Ghansawangi Dist -
Jalna, Maharashtra - 431209, hereinafter referred to as the Unit, as to why 
the Unit should not be closed down if the Unit has not complied fully with the 
direction issued w.r.t. installation of online emission & effluent monitoring 
System by June 30, 2015 I| was further directed to submit documentary 
evidence regarding status of installation and connectivity of online emission 
& effluent monitoring system; and 

T.C 
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WHEREAS, no reply as recorded was filed by the said Unit in response of the 

Same; and 

WHEREAS, in view of the above and in exercise of the powers delegated to the 

Chairman, Central Pollution Control Board under section 5 of the Environment 

(Protection) Act, 1986, the Unit was directed vide letter no. B-400(S)IPC 

|I/2015 -16/529 dated 22.03.2016 to close down the sugar mill and not to 

resume manufacturing operation till installation and co mmissioning of 

continuous online monitoring system and providing connectivity of data with 

SPCB and CPCB server, and to sub mit compliance to CPCB within 15 dayS on 

the receipt of the Closure Direction; and 

WHEREAS, the Unit has responded to the above said Closure Directiion along 

with alI the required documents vide email dated 31.05.2022 & 02.06.2022 

and informed to have complied with the directions regarding installatiOn and 

commissioning of online continuous effluent monitoring System (0CE MS) and 

the same was verified by IT Division of CPCB On 21.06.2022; and 

WHEREAS, after verification of compliance submitted by the Unit ard 

subsequent verification of the connectivity status of 0CEMS by !T Division of 

CPCB, closure direction of the Unit has been revoked vide direction dated 

07.09.2022 and the Unit has been allowed to resume its manufacturing 

operations; and 

WHEREAS, it has been observed that the Unit has not closed its manufacturing 

operations in the crushing season 2016-17 to 2021-22 which is non 
compliance of the closure direction issued by CPCB vide letter no No. B-400S) 
PCI-|/2015-16/529 dated 22.03.2016 under section 5 of E (P) Act. 1986 and 
a separate clause has been mentioned in revocation direction that action for 

which shall be initiated separately; and 

WHEREAS, it has been noticed that the Unit has operated for 166 days during 
crushing season 2017-18, 158 days during crushing season 2018-19 and 100 
days during crushing season 2019-20 as per submitted RT-8(c) form, without 
installing and connecting 0CEMS devices with CPCB server: and 

WHEREAS, The Hon'ble Nutional Green Tribunal (NGT), Princip al Bench in the 
matter of 0A No. 593/2017 (4"P (CIVIL) No. 375/2012, Paryovercr Surakshe 
Samiti & Anr. Vs. Union of 1n dia & Ors. Directed Central Pollution Control 
Board (CPCB) that "The CPCB muy take penal action for failure, if any, 
against those accountable for setting up and maintaining STPs, CETPs and 
ETPs. CPCB may also assess and recover compensation for dam age to the 

environ ment and said fund may be kept in a separa te account and tutilized in 
terms of an action plan for protection of the environ ment." : and 

Dir. u/s 5 of E(P) Act, 1986 to M/s Samrudhi Sugars Ltd., Maharashtra Page 2 
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WHEREAS, in compliance of above quoted Hon'ble NGT order, a Committee was 

constituted by CPCB for reviewing the cases of Environmental COmpensation. 

As per the Committee recommendations one of the cases to be considered for 

levying environmental compensation is 'not complying with the directions 

issued, such as direction for closure due to non-installation of 0CEMS, non 

adherence to the action plans submitted etc.'; and 

WHEREAS, as per formula derived for levying environmnental compensation by 

CPCB, the total environmental compensation amount was caiculated to be Rs. 

1,27,20,000/-(Rupees One crore twenty-seven Lacs and twenty thousand 

rupees only) for the total non-compliance period of 424 days during crushing 

season 2017-18, Crushing season 2018-19, and crushing season 2019-20; and 

NOW, THEREFORE, in view of the above observations and in exercise of the 

powers delegated to the Chairman, CPCB under section 5 of the Environment 
to is herewith show cause 

(Protection) Act, 1936, notice served 

why environmental compensation of Rs. 1,27,20,000/-(Rupees One-crore 

twenty- seven Lacs and twenty thousand only) should not be imposed on M/s 

Samrudhi Sugars Ltd, G. NO-122,123 and 173. Devi Dahegaon, Tal.-Ghansawangi 

Dist -jalna, Maharashtra - 431209 for 424 days of violation based on available 

record i.e. for running their manufacturing operation during Crusihing season 

2017-18, 2018-19, and 2019-20 without installation and connectivity of 0CEMS 

devices with CPCB server and notwithstanding CPCBs clasure direction dated 

22.03.2016. 

You are hereby given an opportunity to file your objrctions (ii an) to the 

above direction within 15 days from the receipt of this notice, failing which it 

wil! be presu med that you have nothing to say and appropriate action, in 

accordance with the provisions of the Environment (Protection) Act, 1936, wil! 

be taken against the Unit without giving any further notice. 

(T®NMAY KÙMAR) 
CHAIRMAN 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and 4th
floor, Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E),
Mumbai-400022

No:- Format1.0/CC/UAN No.MPCB-
CONSENT-0000148632/CR/2212000908 Date: 13/12/2022

To,
M/s.Samrudhi Sugar Limited,Gut No 122, 123 and
173,Devi Dahegoan, Tal- Ghansavangi, Dist-Jalna.

Your Service is Our Duty

Sub: Renewal of Consent to Operate for Sugar Unit Under RED Category.

Ref: 1. Application submitted SRO-Jalna
2. Minutes of 22nd CC meeting dtd-26.11.2022.

Your application No.MPCB-CONSENT-0000148632 Dated 09.12.2022
For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:
1. The Consent to Renewal is granted upto: 31.07.2023
2. The  capital  investment  of  the  industry  is  Rs.148.7808  Crs.  (As  per  C.A

Certificate submitted by industry).
3. Consent is valid for the manufacture of:

Sr No Product Maximum Quantity UOM
1 Sugar 8287 MT/M
2 Bagasse 22500 MT/M
3 Pressmud 3000 MT/M
4 Molasses 3000 MT/M
5 Electric Power 14 MW

3. (The Cane Crushing Capacity of Sugar Industry shall not exceed 2500 TCD)
4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Sr No Description Permitted
in CMD Standards to Disposal

1. Trade effluent 280 As per Schedule -I On land for gardening
2. Domestic effluent 60 As per Schedule - I
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5. Conditions under the Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 Boiler 60-TPH 1 As per Schedule -II
2 DG Set 320 KVA 1 As per Schedule -II

 (As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 ETP Sludge 250 Kg/Day drying Used as Manure
2 Boiler Ash 7 MT/Day Collection Sale to Brick Manufacturer

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2008 for
treatment and disposal of hazardous waste:

Sr
No

Type of
Waste HW Category. Quantity &

UoM Treatment Disposal

1 5.1 Used or
spent oil 5.1 800 Kg/M Collection Re-use in the

Boiler
The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.
a. The applicant shall properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. Industry shall  connect  online CMS data as per  CPCB guidelines to CPCB & MPCB
Servers.

11. This consent is issued with restart order against issued Closure direction issued by
MPCB dtd-30.01.2020 & Regional Officer Aurangabad to issue restart order.

12. Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP system as preventive measures.

13. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.
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14. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.
This  consent  is  issued  as  per  communication  letter  dated  03/11/2022  which  is
approved by competent authority of the board.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 125000.00 MPCB-DR-14469 21/09/2022 NEFT
2 509562.00 MPCB-DR-15854 08/12/2022 RTGS
3 125000.00 MPCB-DR-15859 08/12/2022 NEFT

 Copy to:

 

1. Regional Officer, MPCB, Aurangabad and Sub-Regional Officer, MPCB, Jalna
- They are directed to ensure the compliance of the consent conditions.

- They  are  directed  to  extend  the  B.G.  of  Rs.10.0  Lakhs  &  5.0  Lakhs  towards
compliance of consent condition & online OCEMS.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As  per  your  application,  you  have  Provided  Effluent  Treatment  Plant
(ETP)  of  designed  capacity  of  250.00  CMD  consisting  of  Primary,
Secondary and Tertiary treatment System. for the treatment of 350.00
CMD industrial effluent.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent  so as  to  achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

  

Sr. No. Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 5.5-9.0
(2) Oil & Grease 10
(3) BOD (3 days 27oC ) 100
(4) Sulphate 1000
(5) Suspended Solids 100
(6) COD 250
(7) Chloride 600
(8) Total Dissolved Solids 2100

D] The treated effluent 280.00 CMD shall be disposed on land for irrigation
on 20.23 hectares of own land /as per the bilateral agreement with
farmers.  In  no  any  case  treated/untreated  effluent  shall  find  its  way
outside  the  factory  premises  directly  or  indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS)  and  shall  transmit  Online  Continuous  Emission  Monitoring
System (OCEMS) data to Board’s server directly through the data logger
without any intermediate server.

F] Trade  effluent  of  0.00  CMD  generated  from  Co-gen  shall  be  100%
recycle  in  process.

G] CREP conditions for Sugar Factory

 

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.
iv. 15 days’ storage capacity tank shall be provided for treated effluent to take

care during no demand for irrigation.
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H] Industry to make necessary arrangement to cover the effluent collection
system and to avoid the ingress of Bagasse and other material.

I] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J] The unit shall optimize water use in industrial process & maintain records.
2) A] As per your application, you have provided septic tank and soak pit for

the treatment of 60 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent.

 
1 Suspended Solids Not to exceed 100 mg/l
2 BOD 3 days (27°C) Not to exceed 100 mg/l

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within  premise.  In  no  any  case,  sewage  shall  find  its  way  outside
Company’s  premises.

3) The industry  shall  have bilateral  agreement  with  the farmers  on whose land the
treated  effluent  is  used  for  irrigation  purposes  and  a  copy  of  the  agreements  with
validity  shall  be  submitted  to  the  Regional/Sub-  Regional  Office  of  the  Board.

4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist  and  Agriculture  expert  for  looking  after  day  to  day  activities  related  to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:
(i) The molasses shall be properly collected and stored in steel tanks which shall be leak

proof. At no stage of handling of molasses, there shall be leakage or spillage.
(ii) The capacity of tanks for storage of molasses shall be such that it will take care of

bumper production of sugar, non-lifting of molasses etc.
(iii) All the area on which molasses are stored and handled should be provided with drain

for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose  of  the  molasses  shall  be  given  to  the  Board  at  least  15  (fifteen)  days  in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 1955? and “Maharashtra Molasses Storage
and Supply Regulation, 1965?.

6) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance / CREP guidelines if applicable.

 

219



Samrudhi Sugar Limited/CR/UAN No.MPCB-CONSENT-0000148632/Indus-Id.65423 (13-12-2022 06:28:37
pm) /QMS.PO6_F02/00 Page 6 of 11

7) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)

1. Industrial Cooling, spraying in mine pits or boiler
feed 500.00

2. Domestic purpose 75.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 285.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5. Grandening 0
10) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the

conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system  and  erected  following  stack(s)  and  observe  the  following  fuel
pattern-
Stack
No.

Stack
Attached To

APC
System

Height
in Mtrs.

Type of
Fuel

Quantity &
UoM S% SO2

S-1 Boiler- 60
TPH

Wet
Scrubber 65 Bagasse 90.27 Kg/Hr 0.20 2600.00

S-2 DG Set -320
KVA

Acoustic
Enclosure 5 HSD 30 Ltr/Hr 1.00 14.40

 (As per previous consent of existing unit)
2) The Applicant shall  provide Specific Air  Pollution control  equipments as per

the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The  Applicant  shall  provide  ESP/  Bag  filter/  Wet  scrubber  to  the  Bagasse  fired  boiler
and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines.

2 The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 150 mg/Nm3
3 The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The  Applicant  shall  obtain  necessary  prior  permission  for  providing
additional  control  equipment  with  necessary  specifications  and  operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its  rights to vary all  or  any of  the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is
necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C
2O/C2R)

Amt of
BG

Imposed
Submission

Period
Purpose

of BG
Compliance

Period
Validity

Date

1 Renewal of
Consent 10 Lakhs Extend the

existing

Towards
compliance
of consent
condition

31.07.2023 31.12.2023

2 Renewal of
Consent

5.0
Lakhs

extend the
Existing

Towards
installation
of online
OCEMS

31.07.2023 31.12.2023

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA
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SCHEDULE-IV

 General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and

samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

2 The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

4 The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5 The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environmental  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

7 An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

8 The  industry  shall  constitute  an  Environmental  cell  with  qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

10 The applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

12 If  the MIDC pipeline is  broken/  overflowing chamber,  in  such cases industry  shall  not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.
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13 Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality
monthly/quarterly.

14 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain  in  the  H&OW(M&TM)  Rules  2016,  which  can  be  recycled/processed/  reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which  can  be  used  for  land  filling  and  cannot  be  recycled/  reprocessed  etc.  should  go  for
that purpose, in order to reduce load on incineration and landfill site/environment.

15 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental  Protection  Act,1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website(www.mpcb.gov.in).

16 Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

17 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

18. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

19 The industry should not cause any nuisance in surrounding area.
20 The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

21 The applicant shall maintain good housekeeping.
22 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.
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23 The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipment provided for without previous written permission of the Board. The industry
will not carry out any activity, for which this consent has not been granted/without
prior consent of the Board.

24 The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

25 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

This certificate is digitally & electronically signed.
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Visit Report
General Information

Industry:
Samrudhi Sugar
(Sugar & co-
generation)

Address:
Devi Dahegaon, Tq.
Ghansawangi

Zipcode:
431005

Visited On:
22/11/2023

Consent Status

Validity Of Consent
upto :
31-07-2023

I.E.:
280

D.E.:
60 M3/Day

 

Production Details

Product Name Quantity(As consent) Unit(As consent) Quantity(Actual) Unit(Actual)

Sugar 8287 MT/M 8287 MT/M

Baggase 22500 MT/M 22500 MT/M

Press mud 3000 MT/M 3000 MT/M

Molasses 3000 MT/M 3000 MT/M

Electric Power 14 MW 14 MW

Water & Waste Water Aspect
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 Industrial Domestic

Process Cooling  

Generation in
m3/day As per

consent

285 500 75

Actual 285 500 75

 

Treatment System

Industrial Domestic

Primary • O & G Trap
• Screening

• Neutralization /
Equalization

• Primary
Settling/Sedimentatio

n

Septic Tank & Soak
Pit

 

Secondary • Activated Sludge
Process

--

Tertiary • Activated Carbon
Filter

  

--   

 

Disposal
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Industrial Domestic

-- --

On Land for gardening : 280 On Land for gardening : 60

-- --

-- --

-- --

Total: 280.00 Total: 60.00

Remarks/Observation -1

Disposal as per
consent

Yes Yes  

Operation &
Maintanance

Average Average  

Online Monitoring System (Water)

Online Monitoring System Applicable

Whether Online Monitoring System Installed Installed CPCB Connectivity
MPCB Connectivity

Remote calliberation applicable Yes

Sensor Properly Placed Yes

Electric Meter Details

Separate Electrical Meter Provided No

Meter Reading 0.00

Last JVS Details

 Industrial Domestic  

Date of collection 2023-1-4 2023-11-22  

Payment details yes yes  
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Amount 2360 0  

Date 2023-1-5 -  

JVS sample collected for water:  Yes

Source: Parameter: Standard Prescribed:

ETP outlet pH 7.5

Air Pollution Aspect

Source Process/Fuel
Burning

Fuel
Name

Fuel
Quantity

Fuel
Unit

Pollutants Control
Equipment
Installed

Stack
Height(mtrs)

Boiler Fuel Burning Baggase 90.27 Kg/Hr Particulate
Matter Any Other 65

Remarks / Observation: Wet scrubber provided

Online Monitoring System (Stack)

Online Monitoring System (Stack) Applicable

Whether Online Monitoring System Installed Installed CPCB Connectivity
MPCB Connectivity

Remote calliberation applicable Yes

Sensor Properly Placed Yes

Whether proper stack monitoring facility exists Yes

Whether calliberation facility exist Yes

Online Monitoring System (Ambient Air)

Online Monitoring System (Ambient Air)

Whether Online Monitoring System Installed

JVS Details
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JVS sample collected for Air:  No

Source: Parameter: Standard Prescribed:

 

Legal Section

Whether unit complied: Yes

Complaint (If any):

Complaint (If any):

 

Hazardous Waste Management (Last consent details)

Categ
ory

No. &
type

Quan
tity
as
per

conse
nt

Meth
od of
Dispo
sal as
per

conse
nt

Actua
l

dispo
sal

Total
Quan
tity

dispo
sed
(as
per

FORM
4)

Quan
tity

dispo
sed
at

CSWT
SDF

Quan
tity

dispo
sed
for
co-

proce
ssing

Quan
tity

dispo
sed
by

acutu
al

user

Last
Dispo

sal
date

Last
Dispo

sal
quant

ity

Unit

Used/
spent

oil

800 Reus
e in
own

boiler
as

fuel

0.00 0.00 0.00 0.00 0.00 - 0 Kg/M

 

Non Hazardous Waste Management

Name of
waste

Quantity as
per consent

Method of Disposal as
per consent

Last Disposal
date

Last
Disposal
quantity

Unit

Boiler ash 7.0 Sale to Brick
manufacturer

2023-11-13 7 MT/Day

ETP
Sludge

250 used as manure 2023-11-14 250 Kg/Day
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Tree Plantation

Total plot Area in
sq.mtr:

172600

Built up Area in
sq.mtr:

22295

Green Belt Area Sq.
mtr: 48563

Plantation Done in no: 400

Proposed Plantation: 500

 

Statutory Submissions

Submitted upto: Paid upto:  

Hazardous Waste
Annual Returns

- -  

Environment
Statement Report

- -  

Previous Legal Action

Action Initiated Date 2023-8-22

Specific Compliance EC for provision of OCEMS n OCEMS has installed

 

CREP Compliance

Unit falls under CREP
guidelines

 

Bank Guarantee Details

BG Imposed: No

BG Imposed Against: consent

Number(Only for
Directions):

1000000
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Bank Guarantee Imposed for BG submitted Bank Guarantee
No

Date Validity

O & M for achiving g consented
standards of Effluent and O & M for
achiving g consented standards of

stack

yes 10/2020
2020-2-12 2022-2-12

 

Additional information

During visit industry found in operation from 02.11.2023.Total crushing carried about 87050 MT till
date. The industry has installed OCEMS to water n air ,which is connected to MPCB /CPCB server,n
at the time of visit both are in operation. Operation of ETP started before 15 days of operation.
Molasses storage tanks 2 no of tank installed conditions found as per CC.Boiler ash sale to brick
mfg,press mud sale to farmers.BG' s of Rs.10 Rs.10 n Rs.5 lacs not renewed.Treated eff used on
land for irrigation purpose.The industry shall comply the consent conditions n check the
connectivity of OCEMS to MPCB CPCB server regularly.Co gen plant found in operation.
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